4005 Demands for Grants

CONSTITUTION (FOURTH AMEND-
MENT) BILL

PRESENTATION OF REPORT OF JOINT
COMMITTEE.

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): I beg to present the Report
of the Joint Committee on the Bill
further to amend the Constitution of
India.

Mr. Chairman: I understand that a
note of dissent is appended to this
Report, but it is not appended to  the
Report a; it is usually done. The hon.
gentleman who wanted to attach this
note of dissent, Shri Surendra
Mahanty, of the Rajya Sabha, placed
the note in the hands of the Office one
day earlier than the conclusion ot
the consideration of the Report. This
is the first instance of its kind. I have
never seen a note of dissent appended
in this manner—before the Report was
completed and finally considered. He
has also said that he would like to
retain certain parts of his note of
dissent only and the rest may be ex-
orcised if the Report takes a particular
form. It is very difficult for the
Office to tamper with a note of dissent.
1, therefore, am not inclined to accept
this note in this manner. This is
my first impression. I would like that
the hon. Speaker takes the entire
matter into consideration and passes
such orders as he thinks fit, If he
accepts the note of dissent, it will be
appended to the Report and circulated;
otherwise, it will not be treated as
part of the Report.

DEMANDS FOR GRANTS FOR
1955-586.

DEMANDS re MINISTRY OF EXTERNAL
AFFAIRS.
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Are you following me, Dr. Lanka
Sundaram?

Dr. Lanka Sundaram: May I inter-
rupt the Prime Minister? If is not
on your advice; I said that your ccr-
sent was obtained for the provisions
of the Amendment Bill.

Shri Jawaharlal Nehru: That is
what was stated by the Ceylon Gov-
ernment.

Dr. Lanka Sundaram: That is right.

Shri Jawaharial Nehru: It is not
correci. What happened was this.
am not going into the exact details.
It is not a question of a Bill or a part
of a Bill being discussed by us. When
the Prime Minister came here, it was
considered in the context of the then
agreement that we signed. It is part
of that. For instance, as I said pre-
viously, I said, first a register should
be made of all the people of Indian
descent in Ceylon and of all Indians
present in Ceylon. They may have
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gone there for one month or two
months or five months. Having made
this register you know who is there.
The question of their nationality can
be decided later. You know exactly
who is there. If any person is found
there later who is not on the register,
then, the presumption arises or may
arise that he has come in as an illegal
immigrant. 1t can be rebutted. It
was on the basis of a register being
prepared that we said that if a per-
son is not found in this register, you
may put the burden of proof on him
to show how he came in. That is
what we agreed to. Now, it makes
all the difference in the world by
putting the burden of proof on the
individual without preparing that
register. If there is a register, there
is something to go by. Outside that
you may presume that somebody has
come in anew. But, if you pick up
some one and ask him to prove that
he is not an illegal immigrant, it be-
comes very difficult for a poor man,
We had agreed to certain things in a
certain context. We have said thm
the matter, of course, is for the Ceylon
Government to decide, but the matter
should be referred to our High Com-
missioner so that he may be able to
find out if he has any comment with
regard to any particular man. That
is the position.

I think Dr. Lanka Sundaram or
some one else asked me whether the
Prime Minister of Pakistan assured
that he had withdrawn the reference
to the Security Council in regard to
Kashmir, No. Certain.y not. He
has given no assurance of this kind. 1
have not asked, nor do I intend to ask
him, It i8 not a kind of assurance
that one demands from some one
elie. Apart from that, I do not know
how such things are withdrawn. The
fact is that no action has been ,taken
for a long time. When any talks take
place, they are independent of any
Security  Council or any outside
authority.

Mr. Chairman: I shall now put to
the House the cut motions.

The cut motions were negatived.

*English version of this speech is
No. 61A

39 LSD.—s6.

appearing in Appendix VIII, annexuié
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Mr, Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
Jent, to complete the sum neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1956, in respect of
the following heads of Demands
entered in the second column
thereof:

Demands Nos. 21, 22, 23, 24, and
113.”

The motion was adopted.

[The motion for Demands for Grants

which were adopted by the Lok Sabha
are reproduced below.—Ed. of P.P.]

DEMAND No. 21—TRIBAL AREAS.

“That a sum not exceeding
Rs. 5,34,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Tribal Areas’.”

DeMAND No. 22—EXTERNAL AFFAIRS.

“That a sum not exceeding
Rs. 6,21,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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DEMAND No. 23-~STATE OF PONDICHERRY

“That a sum not exceeding
Rs, 1,89,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
‘ment during the year ending the
31st day of March, 1956, in res-
pect of ‘State of Pondicherry'.”

DemaNp No. 24—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF

EXTERNAL AFFAIRS.

“That a sum not exceeding
Rs. 1,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Ex-
penditure under the Ministry of
External Affairs’.”

DeMAND No. 113—CaprrTAL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS.

“That a sum not exceeding
Rs. 22,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1036, in res-
pect of ‘Capital Outlay of the
Ministry of External Affairs’.”

ment during the year ending the The Lok Sabha then adjourned il
31st day of March, 1956, in res- Eleven of the Clock on Saturday tine
pect of ‘External Affairs’.” ' 2nd April, 1955.





